FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PLANET 41 MOBI-VENTURE LIMITED

SL

No.

PARTICULARS

DETAILS

1

Name of corporate debtor

Planet 41 Mobi-Venture Limited

2

Date of incorporation of corporate debtor

13/09/2006

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Maharashtra,
Mumbai

Corporate identity number / limited liability
identification number of corporate debtor

U92120MH2006PLC164541

Address of the registered office and principal office
(if any) of corporate debtor

122, Linkway Estate, New Link Road,
Malad- West, Mumbai - 400064, Mumbai
City, Mumbai, Maharashtra, India, 400064

Date of closure of Insolvency Resolution Process

14t June 2023

Liquidation commencement date of corporate debtor

16t February 2024 (Order downloaded on
20t February 2024)

Name and registration number of the insolvency
professional acting as liquidator

Mr. Bhavesh Rathod
IBBI/IPA-001/1P-P01200,/2018-19/11910

Address and e-mail of the liquidator, as registered
with the Board

12D, White Spring, A wing, Rivali Park
Complex, Western Express Highway,
Borivali East, Mumbai 400066.

Email: bhavesh76@gmail.com;

10

Address and email to be used for correspondence with

Office No. 515, 5th Floor, Dimple Arcade,
Thakur Complex, Kandivali East, Mumbai,
Maharastra - 400101

Email: lig.planetd1@vahoo.com

11

Last date for submission of claims

21st March 2024

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of the Planet 41 Mobi-Venture Limited on 20 February 2024 under
section 33 (1) of the Code.

The stakeholders of Planet 41 Mobi-Venture Limited are hereby called upon to submit their claims with
proof on or before 21¢t March 2024 to the liquidator at the address mentioned against item No.10. The
financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims wijth the proof in person, by post or by electronic means.

& / Liquidator
(IBBI/IPA-001/IP-P01200/2018-19/11910) A
Date: 25th February 2024 YUIDR S~

Bhavesh Rathod

Place: Mumbai
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FORM B
PUBLIC ANNOUNCEMENT
{Reguiation 12 of the Ingalvency and Banikruptcy Board of India (Liquidation Process)
Regulations, 2016}
FOR THE ATTENTION OF THE STAKEHOLDERS OF PLANET 41 MOBIVENTURE LIMITED
&l |PARTICULARS DETAILS
Ha.
1 IMame of corporate defitor Plarat 41 Mabi-Wanhure Limiad
2 |Date ol ncomaoration of corporate deblor | 13A0H2006
3 |Aunthority uncler which comorate debtor is | Registrar of Companies, Maharashira, Mumbal
|incorported | registaned
4 |Corporate iantity number | limited liabilgy | LE21 SOIMH2006PLCT B4541
idelitication rumber of Gorporabe defiler
5 |Address of the registered offica and 122, Linkway Estate, New Link Road,
princigal atfice Il amy) of comparale detiber | Matad- West, Mumbal - 400064, Mombal Cily,
Mumbai, Maharashira, Incey, 400064
9 |Dake of closung of Ingolvency Resoluticn | 147 Jure 2023
Process
7 |Liquidation commencement dale of 167 Febnsary 2024
corparale detior (Ccder cownloacked on 20° February 2024)
4 |Mame and reqisiraiion number of the M, Bhiavesh Rathod
insivency prodessonal acling &5 liquidaar | IBBIIPA-CO1IP-POA 2002018-1%1 1310
9 |Addregs and e-med of the liquidatar, a8 120, Whits Soning, A& wing, Rivall Park Comples,
recpstered with the Boand Westem Express Highway, Borteal East,
Mumi 200065,
Emait  bhawesh? @ gmail comg
10 |Address and el o bl used OHice Moo 515, 5th Rloos, Dimgle Ascace,
comaspondenca wih ha Squidabor Thikur Complen, Bancivali Easl, Murnbai,
Maharastra - 400101
Emait liq.planstd1 & yahod.com
11 |Last dabe foe submission of claims 21" March 2024

p

Molice & haraby given hat the Blational Company Law Triunal Mumbai Baench has ondered the
commencemant of Euidation af the Planal 21 Mobi-Venlure Limstad on 20" February 2024 under
sactian 33 (1) of the Code

The stakahoidars af Planet 41 Mobi-\anbure Limiked &re heeeby calied upon 1o submit their claims wilh

raaf anar belora 219 March 2024 fo the Fouidator at the addres=s mesttioned agairst tem Mo, 10, The

fnancial creditors shall submit their ciaims with proaf by efectronic means anly. Al alher crediar: may
submk the claima with the proafl in person, By postar by electronic means,

Submission of faise or migkading proot of claims shell atiract penakies

Bravesh Rathod

Liquidator

([ IBELIPA-001 AP-POA2 002018 18011910}
Duates 25t February 2024

| Flace: Mumbai

$BLAL

BEML Land Assets Limited

(CIN: UT0109KAZ021G01149486)

A Government of India Company under Ministry of Defence
Reg Office- BEML Soudha, 23/1, 4th Main, 3R Nagar, Bengaluru,
Karnataka-560027. Email: cs@blal.in
Website: www.blal.in Ph: 080-22963211

NOTIGE OF ANNUAL GENERAL MEETING, BOODK CLOSURE

AND REMOTE E-VOTING INFORMATION

NOTICE is hereby given that the 2nd Annual General Meeting
(AGM) of the Company will be held on Monday, 18th March,
2024 at 11:00 AM. 15T through Video Conferencing (VC) or
Other Audio Visual Means (OAVM) in compliance with the
Companies Act, 2013 and Rules made thereunder, Securities
and Exchange Board of India ("SEBI") {Listing Obligations and
Disclosure Requirements) Regulations, 2015, Circular No.
09/2023 dated 25th September, 2023, Circular No. 10/2022
dated 28th December, 2022, Circular No. 02/2022 dated 5th
May, 2022, Circular Na, 21/2021 dated 14th December, 2021,
Circular No. 02/2021 dated 13th January, 2021, Circular No.
1472020 dated 8th April, 2020, Circular No. 17/2020 dated
13th April, 2020 and Circular No. 20/2020 dated S5th May, 2020
issued by Ministry of Corporate Affairs and Circular No.
SEBIYHO/CFD/CFD-PoD-2/P/CIR/2023/167 dated Tth
October, 2023 read with SEBI/HO/CFO/CMDZ2/CIA/PI2022/62
dated 13th May, 2022 issued by SEBI (collectively referred to
as “the Circulars"), to transact the business set out in the
Motice of the AGM. Members will be able to attend the AGM
through VC/OAVM,

In compliance with the Circulars, the Motice of the AGM and
Annual Report 2022-23 containing the standalone financial
statements for the financial year ended 31st March, 2023,
alongwith Board's Report, Auditor's Report and other
documents of the Company have been sent only through e-
mail to the shareholders whose e-mail address are registered
with Company/Depositories. The Company has sent Notice of
AGM and Annual Report only through e-mail to the
shareholders on 24th February, 2024, Members are hereby
informed that the Notice of the AGM and Annual Report 2022-
23 are available on the Company's website at www.blal.in and
on the website of the Stock Exchanges, i.e. BSE Limited and
Mational Stock Exchange of India Limited at www.bseindiacom
and www.nseindia.com respectively and will also be available
on the website of Central Depository Services (India) Limited
(CDSL)

Pursuant to Section 91 of the Companies Act, 2013 read with
Companies (Management and Administration) Rules, 2014,
the Register of Members and Share Transfer Books of the
Company shall remain closed from Tuesday, 12th March, 2024
to Monday, 18th March, 2024 (both days inclusive) for the
purpose of AGM,

Pursuant to provisions of Section 108 of the Companies Act,
2013 read with Rule 20 of the Companies (Management and
Administration) Rules, 2014, Regulation 44 of the SEBI
(Listing Obligations and Disclosure Requirements)
Requlations, 2015 and Secretarial Standard on General
Meeting issuad by Institute of Company Secretary of India, the
Company is pleased to provide to its members facility to
exercise their right to vote by electronic means. The facility of
casling votes members using an electronic voling system
other than venue of the AGM (“remote e-voling™) will be
provided by Central Depository Services (India) Limited
(CDSL).

The business as set forth in the Notice of the AGM will be
transacted through voting by electronic means. The
communication relating to remote e-voting and Notice
convening the AGM has been e-mailed to the members whose
a-Mail 1D is registered with the Company or Depositaries,

The remote e-voting will begin on Friday, 15th March, 2024 at
09:00 am and ends on Sunday, 17th March, 2024 at 05:00 p.m.
IST. The remote e-voting shall not be allowed beyond the said
date and time. A shareholder whose name appears in the
Register Members/Beneficial owner as on the cut-off date i.e.,
Monday, 11th March 2024, shall only be entitled to avail the
facility of remote e-voting as well as e-voting at the AGM. Any
person who become member of the company after sending the
MNotice of the AGM and holding Share as on the cut-offdate i.e.,
Monday, 11th March 2024, such person shall follow the same
instruction for remote e-voting, e-voting and joining the virtual
AGM as mentioned in the Motice. The members who have cast
their vote by remole e- voting stall not be entitled to cast their
vote again atthe AGM,

In addition, the facility of voting through e-voting system shall
also be made available during the AGM for members of the
company participating in the AGM through VC/OAVYM and who
have not cast their vote by remote e- voting.

Members are requested to carefully read all the Notes set out
In the Notice of the AGM and in particular Instructions for
remote e-voting at the AGM and joining the virtual AGM.

If you have any queries or issues regarding attending AGM and
e-voling from CDSL e-voting system, you can write an e-mail
helpdesk.evoting@cdslindia.com or contact at toll free no,
18002255 23.

All grievances connected with the facility for voting by
electronic means may be addressed to Mr., Rakesh Dalvi, sr.
Manager, (CDSL) Central Depository Services (India) Limited,
A Wing, 25" Floor, Marathon Futurex, Mafatlal Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai -
400013 or send an e-mail to helpdesk.evoting@cdslindia.com
or call at toll free no. 1800 22 55 33.

For BEML Land Assets Limited
Sdi-
Monika Mani
Company Secretary & Compliance officer

Place : Bengaluru
Date : 25-02-2024
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This advertisamant is for informaticn purposa only and neithar constiutas an offer or an nvitation or & recommerdation to perchase, hodd or sall securities and norfor publication, distrisution or relesse direcihy o indesactly owlside India. This i not an annoencemeant for the offer documant. A8
capitalized ferms usad herain and not defined herein shaf have the meaning assgned o them in tha Letier of Offer dated Febrsany 16, 2024 (the “Letter of Offas” or "LOF Hiled with Mational Stock Exchange of India Limited {"MSE"), and also fited with tha Securities and Exchange Board of
India (*SEBI") for information ancd dissemmnation on the SEBNs website pursuant b the provise to Regulation 3 of the SEBI {Issee of Capital and Disclosure Requirements) Regulations. 2018 (SEBICDR Regulations)

SILGO RETAIL LIMITED

Corporate ldentification Number; L36911RJZ0O16PLCO40036

The Company was mconporated a8 "Ségo Retail Privale Lenited” on January 08, 2016, under the Companies Act, 2013 with the Registrar of Companias, Jaipur under the Companies &ct, 20013, Subsaquently, our Company wes convarted indo a Pubic Limsed Company and the nams of our
Company was changed to *Sigo Retail Limitad® vide spacisd resclution dated Juby 24, 2018 and a fresh cartificate of incorporation consequant ko the corvarsion was granted to our Company on Juby 28, 2018, by the Regisirar of Companies, Jaipur. Tha registared offica of cur Company was
originally situated at 25, Taru Chaya Magar, Tonk Road, Sanganar, Jaipur, India. Thareattar, the registerad office of ow Company was changed te B-11, Mahalaxmi Magar, Jawahar Lal Nehou Marg, Jaipur - 302 317, Rajasthan, Inda

Telephone; +91 011414213655 | E-mail id; infoi@silgo.n | Website: www.silgain  Contact person; Tripl Sharma, Company Secretary & Compliance Office

OUR PROMOTERS: NITIN JAIN AND BELA AGRAWAL
ISSUE OF UP TO 1,02, 70,000 FULLY PAID UP EQUITY SHARES OF FACE VALUE OF T 10/- EACH OF QUR COMPANY (THE "RIGHTS EQUITY SHARES") FOR CASH AT A PRICE OF U 25~ PER EQUITY SHARE (INCLUDING A PREMIUM OF ¥ 15- PER EQUITY
SHARE] (THE "ISSUE PRICE"™), AGGREGATING UP TO T 2, 567.50 LAKHSE ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (OME) EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-UP EQUITY SHARES
HELD BY THE ELIGIBLE EQUITY SHAREHOLDERE ON THE RECORD DATE, THAT 13 THURSDAY, FEBRUARY 22, 2024 (THE "ISSUE™)

# Amgiming full subscriplion
HNOTICE TO THE ELIGIELE EQUITY SHAREHOLDERS OF CGUR COMPANY
|55 L Pl'li':l;ll"‘.‘:'lr'l'l'l"ll!!

ISSUE OPEMS OM LAST DATE FOR ON MARKET RENUMCIATION® I5SUE CLOSES ON™
WEDNESDAY, FEBRUARY 28, 2024 MOMDAY, MARCH 11, 2024 FRICY. MARCH 15, 2024
* Eligible Equity Shareholders ara requasied to ensure that renunciation through off-markad transfer is compéated in such a manner that the Righis Entilamants are creddted to the demat accound of the Renouncees on or pnor to the lssua Closing Date

** Cur Board or a duly authorized committaa thereod will hava the right to axiend tha Issue pericd a5 d may datermine fram lima to fima, provided that this Bssua will not remain open in excess of 30 (Thirty) days from tha |ssue Opening Date (mchesiva of the Issue Cpaning Data)
Further, no withdrawal of Application shall be permibed by any Applicant after the 1ssee Closing Dale

ISSUE PRICE EACHE SHARE 12 2.5 TIMES
ASBEA" Simple, Safe, Smart way of making an Application - Make use of 1!

TH

* Agplications Supported by Blecked Amaunt [ASBA] is a batter way of applying bo lssues by sirgly blocking the furs in the bank account. For lurther delails, check section on ASBA below,

Facility for Applications in this lssue

ASBA Facsty: Investons can submit alther the Applicetion Foem in phyalcal mode be the Degignated Branches of the SCSBs oronlined alectronic Applicatien thraugh thewabsite of the SCSBa (if rmadea avallsbla by such SC58) suthorzing the SCSB o block the Application Money n anASBA
Account maintained with the SC5B. Application through ASBA facility in elactronic mode will cnly beavaiable with such SC.58s wha provides such facity,

Irvestors applying through tha ASEA faciity shoukd carefully read the provisions applicable bo such Applications bafore making their Application through the AS8A process, For datails, plaass referio Paragraph btled "Procedurs for Spplication through the ASBA process” beginning on pags
150 of thie Letber of Cifar

Plaase role thad subgec] io SCSES complying with e nequireameants of SEBI circular béaring referance nurmber CIRICFOVDILAAZ012Z daled Seplermber 25, 201 2, within the pariods stipulated {heresn, Applications may be submitied at the Designaléed Branchas ol the SCSES,

Furlher, interms of the SEB circular bearing reference number CIRMFOVDNLA 201 3 dabed January 02, 2013, il i elarified tal foe making Applications by SC5Bs an their own acoount using ASBAazility, each such SCEB should have a separale accaunt inits cwn name with any other SEBI
ragistered SCSB(a). Such account shall be used solely for the purpess of making &nApplicabon inthis lssue and clear demarcated funds should be available in such sccount for such an Application.

Applications Supportad by Block smownd (ASBA): Invastars desiring to make an Applicatson Inthis lssue through ASBA process, mey submit the Application Form to the Designatad Branch of the SCSE or onlinedslectronic Application through the webaits of the SCS8s (if mede available by
such SCSB) for awhorizing such SCS5B 1o block Application Money payable on the Application in their respective ASBA Accounts. For the st of banks which hawva been nodified by SEBI to act as SCS5B8s for the ASBA process. pleasa refar to
mips:ferwry sehi govinfsebreebinothen'COtherdction do P doRecognised Fpi=yes&inimid=34, For detaids on Designated Branches of SC5Es collecting the Application Foem, please refer the abmm-menboned Snk, Please nobe thad subject to SC5Bs compiving with the requirements of SEBI
Circular Mo, CIRMGFDIDILA 30301 2 dated Seplember 25, 2012 within the periods stipulaled thersn, ASBAGRRlicalions may be submitled al the Designaled Branches ol lhe SC58S, n case ol Applicalions made thraugh ASBA Bacilily.

ELIGIBLE EQUITY SHAREHOLDERS UNDER THE ASEA PROCESS MAY PLEASE MOTE THAT THE EQUITYSHARES UNDER THE ASBA PROCESS CAN BE ALLOTTED OMLY IM DEMATERIALISED FORM AND TO THE SAME DEPOSITORY ACCOUNT N WHICH THE
EQUITY SHARES ARE HELD BY SUCHASBAAPPLICANT OM THE RECORD DATE Le., THURSDAY, FEBRUARY 22, 2024,

Appllcations on Plain Paperunder ASBA process

An Eligibde Equity Shareholder who s gligible bo apply under the ASBA procass may make an Appscation to subscribe to this 1sswe on plain paper in casa of non-recaipt of Apphcation Form as detasad above and caly such plain paper apphcations which provide all the details ragquired in
irrms of Regulation 76 of SER| ICDR Regulations shall be acoephed by 30585,

Allernatively, Eligible Equilty Sharholders may atso use the &pphcalion Fanm available anline an the webstes of cur Sompany, the Ragisicar tothe 1ssee, B Lead Managern, NSE fo provide requisite delails

An Elgible Equity Sharehalder shall subsmil the glain paper Apphealion io e Designated Branch of ha SCSE for aulhorising sueh SCER o bock Application Money in the said bank sceaunl maintained wilh ihe seme SCSE. Applications on plain pagar will nat be accepled (ram any address
oiutside india

Flaas= node that the Ellgible Eguity Sharaholoers wha are making the Application on plain paper shall not ba entitled o renownce thair Rights Entitliernents snd should not wliize theApgiication Formn for sy purposs mciueding renunciabon even if it is received subseguenth.
The applicaton on plain paper, duly ssgnad by the Eligible Equity Shareholdar includng joint holders, in the sama onger and as per speciman recordad with his bank, must reach the office of the Designated Branch of the 5C58 before the tssua Closing Data and shauld conlain the following
particulars:
+  Mame of our Issweer, beang S3go Betail Limiied;
*  Mame and address of the Ebgible Equity Sharehodder mcheding jomi holders (in he Same order and as per specimen recorded with our Company or ibe Deposiory )
»  Registered Folio Murmbsn' DF and Clienl 1D Na.;
HNumber of Equily Shares held as on Record Date;
»  Abstment option prefered - only Dernat fonm;
= Mumbercf Rights Equity Shares entitled to;
+  MumbarcfRights Equity Shares applied for;
+  Mumberof Additional Rights Equity Sharas apphiad for, #any;
+  Tolal member of Rights Equity Shares applied forwilthin the Right Enditlerments;
= Tobtal smowend paid af the rale of T 25 per Bights Equity Share;
Details of the ASBAAccount such as the account nurmbser, iame, address and branch of the relevant SCE8,
= Incase o MR Eligible Equity Sherehalders making an application with an indian address, detaits of the NRE/FCHNRMRO Account such as the account numbers, neme, address and branch of the SCSE with which the account s malntained;
= Excaptfor Appications on bahalf of the Central or Slate Governmeant, the residents of Sikkem and officials appointed by the courta, PAN of the Eligible Equity Shareholder and for each Eligible Equity Sharsholder in case of jolnt names, irespactive of the tolal value of the Rights Equity
Sharas applied for pursuant b the Isses. Documantany evidenca for axamption bo be provided by the Appcants;
+ Apthorisation o the Designated Branchof the SCSB o block an amownt aquivalent io the Application Money in the ASBAAccomi;
+  Bignabee of {he Eligible Equety Shareholder (in case of joind holders, bo appsarin the same sequence and order as they appearn the reconds ofthe SCER);
» Agddificnally, all such Agplicants are dearmed 1o have acoepted the Tollawing:
“IAfe understand thal neither the Rights Entilemsent nor the Rights Equily Shanes have bean, and will be, registered unders the Linilad Stalas Securlies Act of 1833, as armendad ("US Securiles Acl™por any Linilbed Siales stale securilias laws, and may not be oflered, soid, resold of olharsiss
transfemead within the Unibad Siates or fo the territores or possessions theraeafl (“United Staies®} or to, or for the account of berefit of a United Stetes person as defined in the Regulation 5 of the LS Securites Act "Regulabon 5°). I we understend the Rights Equity Shares referred toin this
application ara baing offerad in India but not in the Linitad States. I we understand tha offering 1o which this application retates is nod, and under no crcumstances is 10 be construed as, an offaring of any Rights Equity Shares or Rights Entitlement for sale in the United Siates, oras a
solicitation thaerein of an offer ko buy any of tha said Rights Equity Shares or Rights Entitiement m the Uniled States. Accordingdy, 1w understand this application should not be foraandad 1o or transmettad i or ke tha United States o any tme, 'we confirm that | we are notin tha Linited States
and undersiand that neither us, nor lhe Begisirar, or any other person acting on behalf of us will aceept subscriptions Trom any person, or the agend of any person, who appears bo be, o who s, 1he Begisttar, or any other persen acting on bizhaif of us have reason (o belicwe s o residen of the
Uniled Stales "U.E. Parsan® [as defined in Begulation 3) aris naligible b panicipabs in e 1s5oe drnder e securiles laws al heir urisdiclion,
“If We will mot offer, ==ll or olherwiss ransfer any of the Equity Shares which may be acguired by us in ary jursdiction or under any circurmstances in whech such offer or gale is not aulhanized or bo ary person 1o whom it is unlawiul to make such offer, sale or invilation except under
clrcumstancas that will resultin comglianca with any applicable laws orregulations. e satisly, and each account for which we are acting satifies, all sultabllity standands for Investons in investments of the fype subscribed for heren imposed by the junsdicton of cur residence.
I''Wa understand and agres that the Rights Entiltement and Rights Equity Shares may not be recffered, resold, pledged or otherwizs transferrad excapt inan offshore transaction in complianca with Regulation 5, or ctheryisa pursweant to an exemption from, or in & transaction mot subpecl 1o,
the registration requiraments of the LIS Sacurities Act,
I'We hereby make representations, warraniies and agreements sel forth besgin
1A acknoadadge thal the Company, the Lead Manasger, il alffiabes and oftsers will tely upon the Inakh and accucacy of the faragaing representalions, warranties and agreameanis sed forth thensin”
Please note that, if the shareholder makes an application using the application form as well as plain paper, both the application shall be liable to be rejected at the option of the issuer.
Procadure for Renunciation of Rights Entitlements
The Eligible Equity Shareholdars may renounce the Rights Entitlarnents, credited to thair respectwve dermat accounts, edhes infull or in part {a) by using the sacondary market platform of the Stock Exchangs (the “On Market Renunclation™); or (b throwgh an off-market transfar (the “Otf
Market Renunciation"). during tha Ranunciation Pariod. The Investors should have the demat Rights Entdlemants cradited!lying in hishar own damat aceownt prior to tha renwncistion, The tradas through On Market Ranunciation snd Cff Markat Renunciation will be sattled by transfarring
the Rights Entillemants through the deposilory mechanism,
In actordance with the SEBI ICDR Mastier Gircular, the resident Eligide Equity Sharcholders, who hold Equaty Shares in physical form as on Becord Date shal be required b provide {heir demat accownd detisiis (o our Company or Ehe Registrar bo the [ssue Tor creds of RES nod Bber than e
warking days priof ba isswe dosing dale, such thal eredil of RES in their demat acosunt akes place al lsasi one day bafore issue closing date, thereby enabling them la renaunce their Righls Entillements thraugh ON Markel Renunciation,
Invesiors may be subject to adverse lofesgn, slabe of laeal 1ax or legal consaquences as a resull of trading in the Righis Enlitements. Invesion who inlend to trade in the Rights Entillements showld consull their lax advisor or sbock braker regarding any cost, applicable laxes, charpes and
expenses (including brokerage) thet mey be levied for Trading In Rights Entitlamants.
OUR COMPANY AND THE LEAD MAMAGER ACCEPTS NO RESPONSIBILITY TO BEAR OR PAY ANY COST, APPLICABLE TAXES, CHARGES AND EXPENSES (INCLUDING BROKERAGE), AND SUCH COSTS WILL BEEINCURRED SOLELY BY THEINVESTORS.
PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS ON OR BEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSING DATE.

al O Market Rapunciation
Thae Eligible Equaly Shareholders may rencunce the Righls Entiflements, crediled o thes respeciive demad accounts by tradingfselling therm on the secondary rmarke] plform of the Siock Exchange through a rsgisbered sock broker in (he same manner as the existing Equity Sharms
af our Carmpany,
In thiz regard, @ terms of provizgions of the SEBIHEOR Requlations and the SEBI ICOR Master Ceculas, the Rights Entiternents credited o the respective demat accounts of the Eligible Equity Shessholders shall be admitted for trading on the Stock Exchange under ISIN INEQ11120013
sunjact to requisite approvals. Prios to the Issue Opening Date, our Company will cbtain the approval from the Stock Exchange for trading of Rights Entibamant. Mo assurance can be grven reganding the active or sustanad On Market Renuncistion or the price &t which the Rights
Entitlemeanis will trade, Tha details for trading in Rights Entitlemenits will ba &5 specifiad by the Stock Exchanga from tima: to fima
Tha Rights Entitlements are tradable in dematenalized form only. The market lot for trading of Righis Entitlements is 1 {One) Rights Endillamants,
T O Marke Benuncizticn shall take place anly during the Renunsialion Period for On Market Benunciafion, e, Monday, Febnmry 26, 2024 to Friday, March 15, 3024 {bobh days inclusive)
The [nweslors hokdng the Righis Enfillemeants who desing o sall thair Righis Enfillements will have jo do so through their negisbenad siock brokers by quoting the IS INEDT 12001 3 and indicaling the delails ol the Rights Enfillamanis (hey inbend (o5&l The wvestors can place ordeer fos
eabe of Rights Entihernents only bo the exbant of Righls Enliements svailabie in their demeat accounl.
The On Market Renuncation ghall take place electronically on sacondary market platforrn of MSE under automsiic order ratching mechantam and oo "T+1 rolling settament basia’, where 'T' refers o the dete of frading. The irensactions will ba satiled on trade-for-trade basls. Upon
exacution of the ordar, the stock brokar will isswe a condrect note i eccordance with the requirements of the Steck Exchange and the SEBL

b O Market Renumciation

The Eligirle Equity Sharehoikdars may rensamce the Rights Enlitterments. credited to their respective demat acsounts byway of an off-marked tramsfer throwgh a Depossory Parscipant, The Rsghts Entiflemeants can be ransferred indematenalized formonhy.
Eligible: Equaly Shareholders are requested fo ensurz thed menunciation threugh off-market lransfer is compleled n such a manres thal the Rights Entillemenis are cedited (o the demal account of the Renoumacees on or prior (o the [5see Closing Date to enabble Benouncses b
SuhEcribe ko the Righls Equity Shanad in fhe [ssus.
Thea Inwestors holding the Righis Enlitements who desire fo fransfer their Rights Entitlements will hase to do o through thes Depasiory Pasticipant by [ssuing a delivery instruction slip quoting the 151N INE01 12001 3, the details of the buyer and the detads of the Rights Entitlements
tmey Intand to transfer. The buyer of the Rights Entitlemants (unless alraady having given a sianding racedpd instructicn) hae to i=sue a recaipt instruction slip fo their Depository Participant. The Investors can transfar Rights Entlements only to the exdant of Rights Entitlements
available in their demat account,
Tha instructions for transfer of Rights Entilemeants can be isswed duning the working houwrs of the deposilony paricipants, The detailed rules for transfer of Rights Entitlements theough off-markat transfer shall be as spacified by the NSDL and COSL from fime fo Gme,
The reramiciation freen non=residend Eligible Equily Sharshaldars) o resident tndBan(s) and vioe versa shall be subjed to provisicns of FEMA Rules and oiher croular, direclions, or guidelines isswed by BBl or the Ministry of Faance from bime bo tirmg, However, the EBxilily of
renuncialion shal nol e available oo operatein favour of an Eligible Equaty Shareholders baing an erstwhile DCB unless he same isin compliansewilh the FEMARas and other circular, direclions, of guidsines issusd by BBl or the Ministey af Finanse from fime (o flime,
Please note that the Rights Entitlements which are neither renounced nor subseribed by the Investors on or before the lssue Clesing Date shall lapse and shall be extinguished after the ssue Closing Date.
Procedure for application by Resident Eligible Equity Shareholders helding Equity Shares in phiysical form
Flaase node that in accordance with Regulation TTACf the SEBIICDR Regulations resd with the SEBI G DR Master Circular, the creditof Rights Entillamants and Allstmant of Equity Shares shall ba meds in dematerialisad form only.
Such Eligitte Equéty Sharaholders halding sharas in physical farm, as applicable, can updata the datails of thair respective demat accounts on tha wabsite of tha Registrar (Le. www, bigshareonline.com). Accordingly, Eligithe Eguity Sharaholders halding Equity Shares i physical form as
on Record Datle and desirous of subscribing bo Equily Shares in this |ssue are advised (o femish thair refevant details (such as copies of self-attesied PAN and details of address proof by way of uptoading on Begistrar wehsite the records confirming ihe legal and beneficial ownership of their
raspaclive Equily Shares] along wilh the dedails of thair demal account 1o the Regisirar or aur Sompiny al l@ast fwo Warking Days paor 1o the Ssue Closing Date, 1o ensble the credit of their Rights Enlithements in their respective dermad accounts al least ane day bedore the Dssue Cloging
Diate, to enable such Eligitde Equily Sharehotdars to make an application in the 1ssue, and this cornmunicatian shall serve as an inlimatien b sweh Eigible Equity Sharehalders in this regand. Swech Eligible Equity Sharsholders can maks an Applicatan only aftes the Rights Entitkements is
credied o thair respective demat sccounts.
Such Rasidant Eligithe Eguity Sharaholders are also reguestad toansura that their demat account, datads of which heve baan providad to the Company or the Registrar account is aclive to faciitate the aforamantionad transfer,
in accordance with the SEBIICDR Master Circular, tha Rasidant Eligible Equity Shareholdars, who hold Equity Sharas in physical form as on Record Dete and who hava nod furnished the datails of their damat account 1o the Regisirar or cur Company at least tso Working Days prior bo the
Issi Closmg Date shall not be eligitde iomake an &pplication for Rights Equity Shares against thesr Rights Entitlements with respect to the equity shares held in physical farm
Allotment ofthe Rights Equity Shares in Dematerialized Form: Phese nobe thal the rghts equity shares apphed for in (his issiee can be allofled only in demaledalized form and o the same depossiony account in which our equily shanes ane hekd by soch invesior aon (he record dale. For
detais, please reler o "Allabment adwices! refund arders/unblocking of ASBA sccounts® baginning on pape 183 af this Letter ol offer.
Dispateh of the Abridged Letter of Offer (ALOF) and application farm! In accordanca with the SEBHTDR Regulations, our Company wil sand through email or registersd postor speed post. the Letter of Offer | Absdged Letter of Offar, Rights Enlitlement Lefler, the Application Form and
oiher applicable lsswe material to the amall eddresses or ragistered address of all the Eligible Equity Sharaholders who have provided thelr indian addrasses to ourCompany. The Letter of Offer will e provided, only throwgh emall, by the Registrar on behalf of cur Company to the Eligible
Equity Shareholdars who have providad {heir Indian addresses ioour Company and who makes a request in this ragard. In accordanca with the abova, the dispatch of the Abridged Letter of Cffar, the Rights Entilemant Letter along with tha Application form has baan completad i electranic
form through email Saturday, February 24, 2024 by Regisirar io the Issee and by spesd Post on Saturday, February 24, 2024 by the company, The sharehokiers may obisin duplicate copies of the appScalion form in case they do not recaiee Ehe applicabon form within a ressonaie tirmes
allar apening of the Aghts Esue fram the oflice of te Regisirar, Furber, e Lelter af Offer will be el FdSspatched, by the Regisiear bo e [ssue on behall of our Cormgany to the Eligible Equily Sharehalders who have provided Indian address and who have made a regeesl in ivis regard. in
case such Elgthle Equity Sharehokiars have prowvided thelr valid e - mail address, the Latter of Offer will be send anly to thelr valid e - mail atdress and in case swch Eligible Equity Sharshalders have nat provided thes & - mall address, then the Letter Offer will b2 dispatched, on a reasonable
effort besis. tothe Indian sddressae provided by them.
a.  Creditof Rights Entitlemants in demat accounts of Eligible Equity Shareholders:
In accordanca with Regulation 77 & of the SEBI ICDR Reguiations read with the SEBI ICDR Mastar Circular, the credit of Rights Entittaments and Allotment of Rights Eguty Shares shall be made in damatenialized form onhy. Prior to the Issue Opaning Date, our Company shall cradit the
Righls Entidlements to i) he demal accounts of the Ressdent Eligible Equty Shareholders holding the Equity Shares in demalarialised form; and (0} a demalt suspense escres account (namedy, "SILGO RETAIL LIMITED RIGHTS ISSUE SPECIAL ENTITLEMENT DEMAT ACCCHINT™)
agened by aur Company, Tar ihe Eligible Equily Shareholders which wauld comprise Righls Enbilemenls relaling 1o (a) Equity Shanes hald in a demal suspense account pursuant ks Regulation 33 af the SEBI Listing Regulations: or (b) Equity Shares held in (he account of IEPF aulhorily: o
{c) the demat accounts of the Resident Eligile Equily Shareholder which are frozen or delails of which are unavailable with our Company or with the Registrar on the Record Date; or {d} cradit of the Rights Entitements returmed!reversadiatied; of {e) the ownarship of the Equity Sharas
currenihy undar daputa, including any cour proceedings; o (f) Equity Shares hedd by Eligibla Equity Sharaholdars holding Equity Sharas in physical farm, as applicable, 25 on Record Dete whers details of Semat accounts are not providad by Eligibde Eguity Sharaholders to our Company of
Registrar, or{g) non-instiutional aquity shareholders in the United Slates

Resident ESgitile Equity Sharehokiars holding Equity Shares i physical foom as on the Record Date g, Thursday, February 22, 2024, are requasied to provide ralavant details (such as copias of self-attasted PAN and datails of address proof by way of upbsading on Registrar wabsie the
raconds confirming the legal and banefcial awnarship ofiheir respactive Equity Sharesh nol keler fhan bao Warking Days prior 1o (he issue Clasing Dale e, inarder (o e ebigitle 1o apply for this lsue, Such Rasident Eligida Equity Shambolders are a0 requesbed o ensune that fheir demat
account. details ol which Tave besn provided ba the Company or the Regeslrar account ks active to facilitate the aloremeantoned transler,

inaccordance with the SEBI Rights lssue Cinculars, the Ressdent Eligible Equity Sharehaolders, whe hold Equity Shares in physical form &s on Fecord Drate and who have not furmished the details of their demat account to the Reglstrar or owr Company at least two Working Days prior to the
Issue Closmg Data e, shall not ba sfigible to make an Apglication for Rights Equity Shanes against thair Rights Entilamants with raspect to the equity shares hedd in physical form.

In cases where mulbipha pplications are subméttad, including cases wheng an Investar submits Apphication Forms along with a plain pagar Application or muliple plain paperApplications, such Applications shall ba treatad a5 multiple applications and are lisble te be rejectad

Immesiors are requestad to sirictly adhare 1o these instructions. Faiwe to do so could result in an Apphcation beng rejectad, with our Company, Lead Managar and the Regisirar not having any ability to the Investor, The plain paper Application formal will ba availabke on the website of tha
Regisirarat wana. bigshareonline.com, Cur Company, (he Lesd Manager and the Regisirar shall not be responsible i (he Applications: are nol uplosded by SCEB o funds are not Bocked infhe Investars” ASBAAccounts on or bafore the Bssue Closing Dale
Last date for Application

The kast date for submission of the duly Miad inAppsealion Form is Friday, March 15, 2024, |2, lssue Closing Date. Our Beard or any commitles theresd may extend the gaid date Tor such peried 8 it ray datenmine o lime Lo ime, subject to he provsions of the Articles of Azsocialion,
and subject tathe ssua Panod not exceeding 30 days from the lsswe Opaning Dete (ncusive of the lssue Opaning Date ).

If tha Application Foem ks not submitted with an SCSB, uploaded with the Stock Exchanga and togather with the amaount payable ie aithar (i) not blocked with sn SCSB; ar (i) not racaived by the Bankars bo tha Issua on ar before the close of banking hours on the Isswe Closing Date or such
date as may be axtended by owr Board or any commities thereof, tha imvitation to offer contained in the Latterof Offer shall be deemed to hawva bean declined and our Board or any committee thereof shall be at liberty to despose of the Equity Sharas hereby offered, as providad wnder " Terms
of the Issue - Basis of Allotment” beginning on page 162 of this Letter of Cffer,

Please note thad on the Isue Cloging Date, Applications hrough ASBA proca s will be uplosded wnlil 5000 pom., (ndian Standand Teme) or sech exdended lime &S permiled By the Slock Exchansge.

Listing and trading al the Equity Shares to be issued pursuant bo this |ssue

The existing Equity Shares of our Company are listed and treded under the ISIN: INEDUI01013 (NSE Symbol: SILGEO) on MSE. The Rights Equity Shares shall be credited to a temporary ISIM which will be frozen until the receipt of the final listng! trading approvals from the Stock
Exchanges. Upon racaipt of such listing and trading sporoval, the Rights Equity Shares proposad o be (sswed pursuant tohe Issue shall ba dabited from swech tarmporary 1SIN and creditad in the existing 151N and thereafter ba available for trading under the existing 151M as fully paid-up
Equity Shares of our Company. Tha temparary 151N shall ba kapt bleckad 1ill tha receipt of final listing and trading approval from the Stock Exchanga

Disclaimer clause of SEBI; The Draft Letter of Offer has nof been fled with SEB in terms of SEBI MG DR Regulations as the size of the ssue B less fhan € 5 000 lakhs

Disclaimer clause of NSE; 1 is 10 be disfinctly understood that Ehe permission given by NSE showld not inany way be deemed or constroed thal fhe letier of offer has been cleaned or approved by NSE noe does il oedily the comeciness or comgletenass of any of the confends of the helber of
ofler. The investons are advised bo reler bo the letter of efler tor the full fext of ihe 'Disclaimear Clawse ol NSE'

Availability of issus materials:
In gccordance with the SEEI ICDR Reguations, SEBI ICDR Mastar Circutar and the &5BA Circulars, our Company will sand’disgatch &l lesst thres days before the lsswe Opening Dete, the Abadged Letter of Offer, the Enbllement Lettes, Application Form and ather Isaue matarial { 1ssue
Watarials') only to the Eligitée Sharehoksars who henea provided an Indie address fo our Company and wha are located . urisdictions whena the offar and sala of the Rights Entitlement or Right Sharas is permitied undar laws of such jurisdictions and does not rasult in and may not be
constued as; & public offering insuch jurisdictions. In case the Eligible Shareholdars have provided thair valid e-mail address, the Bsue Materials will be sant only 1o thair valid e-mail address and in case the Eligible Shareholders hawe not provided their g-mad address, then the |ssee
Malerials will be dispaiched, onareasonable efod bases, 1o ihe ndia addresses provided by them,
Furihier, the Ledber of Offer will be senbidispalbehed, by the Ragistras 19 1he s5ue on behall of our Company to the Eligible Sharehodders who have provided heir Indian addresses and have made a request in His regand.
Irvesiors can also sooass he Drafl Letter of Offer, this Letter of Offer, the Abridged Letier of Offer and the Apphcation Foom (provided that the Ebgible Equity Sharehoider i aligible to subscribe for the Rights Equity Shares ender agplicabla securiles |aws ) on the websites of:
Our Cormpany atwwiallgo.dn.
= tha Registrartothe lasue st wwa. bigsharecnling com
= tha Lead Managsr st www.srujanalpha.com
¢ tha Siock Exchanga alwww.nseindia.com,
Bankars to the issue and Refund Banker; Axis Bank Lirmied
Manitoring Agency: Mol applicable
For“Risk Factors™ and other details, kindly refer page no. 16 of the Letter of Offer
Crther imgortant links and helpline
The Irvesiors can wisit following links for the below-mentioned purposes;
8. Fragquently asked questions and onling! alecironic dedicatad investor hedpdesk for guidance on the Application process and resalubon of difficultas faced by the Irvasiors: wwwi blgshareonline. com.
Updation of Indian address’ a-mail addrass’ phona o mobile number in the records maintained by tha Registrar or our Company: wenw, bigshareonlinge.com
Updation of demat accound datads by Eligible Equity Sharehokiars holding shares in physical form: wenw, bigshareonling.com
Submissicn of self-atiesbed PAN ciant masier sheet and demal accownd details by non- residend Eligible Equily Sharehalders: www bigshareonline. com
Please Mote that Our Company, The Lead Manasger, and Registrar lo Ssue will nol be liable for Non DEpaiched of Physical Copees af the [ssue Matesial, including the Lefler of affer, The Abridged Ledler of Offer, The Righl Enlement and the Apphealion Form,
Pleasea Mole thal Our Compary, The Lead Mansger, and Registrad lo maua will not be liabks for Non Despalchead of Phisical Copias af the [ssee Matadal, including the Letler of affer. The Abridgad Letber of Ofer. The Right Enbillement snd the Appbcation F o,

e an o

LEAD MANAGER TOTHE ISSUE REGISTRAR TO THE ISSUE
SRUJAN ALPHA CAPITAL ADVISORS LLP Bigshare Services Private Limited

[ Registered Office: 1124, Arun Bazar, Swami Vivekananda Road, Malad Wast, Ciffice Moo 36-2, $h Fioor, Pimnacla Business Park, Next tx &hura Canter, Mahakali CGaves Road, Andhar East.
muj""h i'I PH"‘ Mumbai-400E4 Maharashira Muirmai-4 000
. Comespondence Address: 824 & B35, Comorale Svenue, Sonawala Rd, opgosile AMlanla Tel: +81 226265 8200 Fax Mo: +31 22-6265 8200 E-mail: righlsissusi@bigshanmganline com
L‘an—AI. H.IT'FIS{}RS Cenlre, Sonawala Indusiry Eslate, Goregaon, Murnbai- 400064 Tel: #01-22- 48030709 Inwvestor Grievance ID: mvestoniibigsharesnine com Websibe: wwaw Bigsharaanling. com
g gl - b E-mali: Websila: www.snijanslpha.com Contact Person: Mr. Jinesh Doshi Contact Person: Mr. Mosses Shirsat SEBI Registration Mo, INROO0001 385

LLPIN Mo.: A8W-1680 SEBI Contact Person: IMMODDD12829

COMPANY SECRETARY AND COMPLIANCE OFFICER
G35 Tripti Sharma, Registered Office; B-11, Mahalaxmi Magar, Jawahar Lal Mehrs Marg, Jaipur - 302 017, Bagasthan, India; Tel; 91 01414313655, Email ; infodsdgo n Website: wwasilgo.in
Invesiors may contacl the Registrar 1o the 155w or our Comgany Secrelary Borany pre-15see or post-Issue refated matlers. All grievancas relaling lo the ASBA process may be addrzssed 1o the Registrar, with a copy 1o the SCEBS (in case al ASEA process), gving il delails such as name,
addrass of the Applicant, contact number(s), e-mail address of the solafirst hebder, Talio number of demat accounl pumbers, number of Rights Equily Shares applied for, amount Blacked (in case ol ASBA process), ASEA Accoun] number and the Designated Branch of the SC5Bs where the
Application Form or thea ptain paper application, as the case may be, was submitied by the investors along with a phatocopy of the acknowledgement s8g (in case of ASBA process |

For Silge Retall Limited

O bethalf of Board of Diractors

Sdi-

Flace: Jaipur Tripti Sharma
Crale: 24 022024 Company Secritary and Compiance Officer

Silga Retail Limited is proposing, subject bo requisite approvals, markel canditions and ather considerations, 1o issue Equily Shares an a nighis basis and has filed a Letber of Offer with the Securites and Exchange Board of India and Malignal Slock Exchangs of india Limited. The Lelies af
Offer shall be avellable onweabsite of SEE] at waw_sablgowin | the webslte of NSE at wew.naeindia.com weabsite of the Cormgpany at www.sllge.in and the wabsite of the Lesd Manager www.arujanalpha.com. Investors should nobe that investmeant in equity sheres invebees & degres of
rizk &ned for details relating o the same, please sae tha section entitled “Risk Faciors® baginning on page 16 of the Letker of Cffer. This announcaement has been prepared for pubdication in India and may not be releasad in tha Uinited States. The announcamant does not constiute an offer of

Equity Shares for sabka in any junsdicton, including the Linited Siates and amy Equity Shares dascribed in this announcemeant may not bs offerad or sold in the United States.
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My client intends to purchase/acquire from
the Owner MR. SANJEEVA K. MOILY
(Proprietor of M/s. NITIN ENGINEERING
WORKS) all rights, title and interest in
respect of Gala No 08 on the ground floor in
the Tara Singh Compound Situate at
Dahisar Check Naka, Mira Road (East), Tal
& Dist. Thane, containing by area
admeasuring 837 sq.ft built up bearing
survey No. E1, Hissa No. 3 & 6 Village Mira,
Tal. Dist Thane, in short, the said Gala.

Any person or persons having any adverse
claim, right, title or interest in respect of said
premises or any part thereof either by way of
inheritance, mortgage, lease or lien charge,
trust, easement, adverse possession, claim
of possession by decree of a civil court,
previous tenancy, interse dispute among
landlords, injunction, exchange, or
otherwise howsoever are requested to
make the same known in writing along with
the supporting documents, to the
undersigned at Office No.5, 1st floor, Asmita
Orient, Above C.C.D., Mira Road (East),
401107, within FIFTEEN days from the date
of publication hereof, failing which all such
claims and/or objections, if any, will be
considered as waived and abandoned.
Zaigam Rizvi, Advocates

For M/s. Zaigam & Jamshed,

05,1st floor, Asmita Orient, Above CCD,
Mira Road (East) 401107 pate: 25/02/2023
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PUBLIC NOTICE

NOTICE is hereby given that Suresh
Govind Anavkar & Sudha Suresh
Anavkar were the joint owners of the
property, more particularly described in the
Schedule of the property hereunder
mentioned. Whereas Suresh Govind
AnavKkar died on 08/09/2018 leaving behind
Sudha Suresh Anavkar (Wife) and Adira
Anavkar (Daughter) as his only legal heirs.
That Adira Anavkar has released her rights
towards the said flat in favour of Sudha
Suresh Anavkar through Registered
Release Deed dated 23-02-2024 bearing
document no. TNN-07-3223-2024.

Any persons apart from the name mentioned
having any claim, rights, title, interest and
demand whatsoever in below mentioned
property hence they can claim within 14
days at the office of Adv. Aalaya A. Khan,
having address at Office no. B-98, Shanti
Shopping Centre, Near Railway Station,
Mira Road (East), Thane-401107 from the
date hereof, failing which it shall be deemed
that Sudha Suresh Anavkar is the true and
lawful owner of the said flat.

SCHEDULE OF THE PROPERTY
Flat No. 703, D-Wing, area admeasuring
44.60Sq. mtrs. (Built-Up Area) 7th Floor
“AKASH NIDHI CHS. LTD.” Ramdeyv
Park Road, Near SVP School, Mira Road
East, Thane 401107, Village: Goddev,
Taluka and District: Thane Survey No. 76,
Hissa No. 05. Sd/

Date: 2510212024 yymBAI LAW FIRM;
ADV. AALAYA A. KHAN
ADVOCATE HIGH COURT

SITER

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
I am ouncerned for my client MR.
ASHOK K. PANDEY, who is residing at
Flat No. A/202, Abhishek Apartment
C.H.S. Ltd., Shanti Park, Mira Road (E),
Dist. Thane 401 107, and my client states
that he along with SHIKHA A.
PANDEY, are owners of above said flat
and they are holding Share Certificate
No. 16, bearing Distinctive Nos. 76 to 80
(both inclusive) of ABHISHEKH
APARTMENT C. H. S. LTD. and that
they have lost / misplaced the original
share certificate and the same is not
traceable. If any person or party having
any claim or objection over the loss of said
Share Certificate, or on the said flat, then
kindly contact my client or myself being
their advocate, within 15 days from the
date of this Publication or else it shall be
presumed that no body has any claim of
whatsoever nature over the said flat and
loss of Share Certificate, and my clients
can obtain Duplicate Share Certificate.
Sd/-
ADVOCATE B. K. SINGH
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PUBLIC NOTICE

NOTICE is hereby given by my client MR.
AMIT DINESH SONI who has instructed me
to invite objection/s in respect of Flat No.
262, in the building known as
“DHAWALGIRI Co. Operative Housing
Society Limited”, (bearing Society
Registration No. MUM / WP / HSG / TC /
12923 / 2005-06) situated at Yashodham
Megh Malar Complex, Gen. A. K. Vaidya
Marg, Near Film City Road, Goregaon
(East), Mumbai-400 063, admeasuring area
1092 Sq. ft. built-up area (101.49 Sq. Mtrs.
Built-up), C.T.S. No. 98/A/3(1), Village -
Chincholi, Goregaon East, Taluka-Borivali,
Mumbai Suburban District. For which the
society had issued share certificate No. 39,
bearing Dist. No. 191 to 195 both inclusive in
the name of MR. DINESH KESHAVLAL
SONI & Late MRS. NAINA DINESH SONI.
Further my client is required to make an
application to transfer in his favour, the
rights, title, interest, share of the said flat of
his mother, Late MRS. NAINA DINESH
SONI who died on 09/06/2020. Any person
who has any claim, right, title and interest in
the said flat and/or any part thereof by way
of sale, gift, conveyance, exchange,
mortgage, change, lease, lien, succession
and/or in any manner whatsoever should
intimate the same to undersigned in writing
with supporting document within 14 days
from the date of publication of this notice at
the address provided hereunder. In case no
objection is received within the aforesaid
period, it shall be presumed that there are no
claimants to the said flat, which please take
anote.

Place: Mumbai.
Date: 24/02/2024
Sd/-
Dharmishtha Rathod (Advocate, High Court)
Shop No. 24, Opp. Alka Vihar Hotel,

Old New Era Cinema Compound,
S. V. Road, Malad (West), Mumbai - 400064.
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1 Aqua Projects
Through its prop. Annu Kapoor
Shop no. 18 and 19, near Mulijimeta school, Gokul Township, Virar west, Dist. palghar
AND
307, Build no. 14, Marigold, Virar Garden, Bolinj, Virar west.
2 Manmohan Kapoor
Flat no. 1, Ground floor, Shreenath Aprtment, Ganeshra road, Mathura UP. 281004
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